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IN THE central AOPII NI ST RaTIU E TRIBUNAL

principal bench
NEU DELHI

O.A. No, 2^09/96 Date of decision 30-1 2-1996

Hon'bla 3mt,Lakshmi Suaminethan, Member (3)

Shri Rajpal Singh
s/o Shri Chhotay Lai
R/O Qr.No. 493, Laxmi 8 ai Nagar,
Neu Delhi,

,  Applicant

(By Aduocate Shri George Paracken )

Vs.

1, Director,
Directorate of Estates,
Nirman Bhaoan, Neu Delhi

2, Asstt.Director General,
Ministry of Communications,
Department of Telecommunication,
Sanchar Bhausn , Neu Delhi-1 1

3, The Estate Officer,
Directorate of Estates,
Nirmai Bhauan, Neu Delhi,

(By Advocate Shri R,l/, Sinha )

,  Respondents

0 R D E R (ORAL)

(Hon'bla Srat.Lakshmi Suaninathan, Member (3)

The applicant who is uorking as Staff Car Driver

has filed this application under Section 19 of the Adminis

trative Tribunals Act, 1985 being aggrieved by the orders

dated 25,5,96 cancelling the allotment of quarter No, 493,

Laxmi Bai Nagar, Neu Delhi and order dated 22,10,96 ordering

his eviction from the aforesaid quarter (Annexure A and B ).

2, Shri R,U,Sinha, learned counsel for the respondents

has produced letter issued by Respondent 2 dated 3,12,1996

enclosing the order of Respondent r dated 26, 1 1, 1996(both

orders are taken on ra:ord )

In vieu of the above facts and circumstances of

.the Case, this O.A. has become infructuous as the relief

claimed by the applicant for quashing the impugned ordor^

dated 25,5,96 and eviction order dated 22, 10, 1996 have already
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sines ba en canc ell ad/uithdr aun by the respondents them sal v/es«

V
In the abov/e circumstances, this OA has become

infructubus.' No further order is required on the matter.No

order as to costs,

(Smt.Lakshmi Suaminathan )
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